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There is illness slip of Mr. Suneet

mar, Advocate for the applicant. Mr. P.
Sfivastava, Advocate holding brief of Mr. S.
(haturvedi, Advocate for the respondents
sfated that O.A. No. 215 and 219 of 2006 are
cprrelated and he requested to connect this
A, tg%th those O.As and list on one %gte
sp“Lonflicted judgment may not %as&wj
lghough, there is illness slip of Mr. Suneet

£

Kumar, Advocate for the applicant, there is
D reason to disbelieve the contention of
the Advocate of the respondents hence the
present O.A. is connected with O.A. No.
215 and 219 of 2006. O.A. No. 215 of 2006
shall be the leading case all the three cases
shall be decided by a single judgment.
List alongwith those cases.
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